| TEM NO. 206 COURT NO. 5 SECTION |1 A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No.442/2004

(From the judgenent and order dated 06/02/2003 in CRLA No.232/1999

of the H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

SUVERI & ORS. Petitioner(s)

VERSUS

STATE OF HARYANA Respondent ( s)

(Wth appln(s) for c/delay in filing SLP, bail and office report)

(For Final Disposal)

Date: 29/10/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE SHI VARAJ V. PATIL

HON BLE MR JUSTI CE B. N. SRI KRI SHNA

For Petitioner(s) M. Raj Kumar Mehta, Adv.

For Respondent (s) Ms. Avneet Toor, Adv.
M. V.K Garg, Adv.

M. D.P. Singh, Adv.

UPON hearing counsel the Court nade the foll ow ng



ORDER

Del ay condoned.

Leave granted.

Criminal mscellaneous petition for bail is dismssed.

[ T.1. Rajput ] [ Shelly Sengupta ]

Court Master Court Master



